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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HY@ERABRD BENCH;

AT HYDERABAD - E
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0A No. 1119/92

Date of judgement : 6-1-93,
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.'Between

T

1. K.V. Ramana

i
2. J.V. Rangaiah " .: Applicants
) »

And

1. The Chief Personnel Officer, .
South Central Rallway, o
Rail Nilayzm, :
Secunderabad.

2. The Deputy Chief Mechanical Engineer
Carriage Repair Shop,
South Central Railway,
Tirupati.

3. The Workshop Personnel Officer, '
Carriage Repair Shop, ‘ L
South Central Railway, ; r
Tirupati. : Responden?s ‘r

“I |

- |

COUNSEL FOR THE APPLICANT : shri p. Krishna Reddy
. 1

COUNSEL FOR THE RESPONDENTS shri D. Gopal Rao

. ae i
3
F

CORAM - :

Hon'ble Shri R. Balasubramanian, Member‘(Adﬁn.)

- Hon'ble Shri C.J. Roy, Member (Judl.) {

'
X
T

1
LB N ) i n

(Judgement of the division bench as dellvered by
shri R. Balasubramanian, Mem er (Admn.)

|

- il S
This case was actually listed fori{i18-1-93

vide our docket orders datedAi—l-SB. But wHhen we L

were hearing the case in 0A 1016/92, shri Py Krishna

Reddy, leafned{}connsel for the applicant pointed
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out that thls OA is also simllar to the 0A 1016/92.

Hence thls @A was calleqd to-day.

.\

MA 1328/92 in this_OA'was filed seeking permis-

sion to file a single OA, as the applicants Rave sought

same relief. The MA is allowed, ' : ﬂ
| | X . .. i

Shri Rajeswara Rao,'appearing on behallf of i

Shri D. Gopal Rac, learned counsel for the requndents

Opposed the fact that this case is similar to the

‘ =
A 224 ¥92 on the ground that the case is hitiby

limitation. what is- required is extending the benefit
of the judgement passed in earlier cases to s

situated persons ang there are several judgements

m A1 N
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I
s

to the fact that the benefits of the judgements shoulqd

be available to all simllarly pPlaced persons. Under r

these circumstances, we repeat the same direction [

namely that as and when the Group 'D' posts inllthe ;

outsider's quota become available at Carriage Workshop,
Tirupati or any whereelse in the Guntakal'g)vision,
the applicant should be considered first before considering

any other case in the order of his rank in the empanel -

ment for Group 'C' posts.

The 0aA is accordingly disposed of with no

order as to costs.

LY L MLL_,__ W
¢ | (R. Balasubramanian) ' ,_' (C.J/ Roy)

L ] s _ Member (Admn.) . ' Member (Judi.)
\

Open court judgement

& S NS . Dated Gth'JaALary. 1993, ' , J
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
- HYDERABAD BENCH: AT HYDERABAD i

THE HON'BLE MR,  v.C.

AND /

THE HON'BLE MR.R.BALASUBRAMANIAN:M(A)
. R
THE HON'BLE MR.T.C SEKHAR REDLY:M(J)
. V"

THE HON'BLE MR.C.J. ROY : MEMBER(JUDL)

-~

Dateds L-) - 1992,

ORBERATUDGMENT 3 , - o

A "

R.A./ C.A./M.AINO. ,l
in

0.a.Mo. \\2Wq \oﬂ_"_

T.A.No. - (W.P,No. )

Admittfd and Interim pirections issued

Allowe

Disposed of with directions q
& : —_——
Dismisspgd . _ *—‘

Dismisded as with drawn ' .
Dismissed for default ' :
M.a.0ddered/Re jected

No order as to costs.
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